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, CATINZ
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI
0.A. No. 198
T-A--Nor 426/91.
DATE OF DECISION 2\ april, 1992
oSTi M.Veerender Reddy Petitioner
. Sri T.Jayant , _ Advocate for the Petitioner(s)
Versus
__ _Dnirector,NGRI,Hyderabad . Respondent
Sri Channabasappa Desail Advocate for the Responacin(s)

CORAM :

The Hon’ble Mr. T . CHANDRASEKHARA REDDY, MEMBER(JUDL.)
The Hon’ble Mr. ———

i. Whether Reporters of local papers may be allowed to see the Judgement? .<

2. To be referred to the Reporter or not?

3. Whet_her their ‘Lordship‘s wish to sec the fair copy ¢f the Judgemeni? ‘ Pfg
4. Whether it needs to be circulated to other Benches of the Tribunai?
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

CRIGINAL APPLICATICN 140.426/91

DRA 2NN~ \AQ Y
BETHEEN .

gri M, Veerender Reddy . ‘ .. Applicant

AND

1. President and Director Generzl
Council of Scientific & Incdustrial
Research (CSIR),Rafi Marg '
NEW DrLHI-1.

[\
-

Director

National Ceophysical Research
Institute (NGRI) (Unit under CSIR)
Uppal Road,

HYDERABAD A .. Respondents
Counsel for the Applicant : Sri T. Jayant
counsel for the Respondents : Sri Channzbasappa Desai

SC for CSIR

CORAM:

THE HOW'BLE SHRI T. CHANDRASEKHARA REDDY, MEMBER (JUDL.)
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JUDGEMENT ¢F THe SINGLE MEMBER BEKCH DELIVERED BY

HON'BLE SHRI T. CHANDRASEKHARA REDDY,MEMBER(JUDL.)

This is an application filed under Section i)
19 ¢of the Administrative Tribunals Act, by the applicant
herein, to direct the respondents to  appoint the applicant
herein as Group III or Group IV employee as per Eis,

gualifications.

The facts gilving rise to this OA in brief

are as fcllows:

1. ' Cne Smt C. Saraswathi was working as Helper
GroupI(2) in the NGRI (CSIR) Hyderabad. The said Smt

C. Saraswathi died on 17.3.1988, The applicant herein
claims to be the adopted son of Late Smt C, Saraswathi.
He has put in repregentations to appoint him to any

of the post which he is eligible on compasssicnate grounds.
His representation had been rejected on 23.7.90 by the
competent authcrity. Hence, the present CA for the'

relief as already indicated above,

2 Counter is filed by the respondents opposing
this CA.
3. Even though the applicant herein claims to

be the adopted scn of the szid Late Smt C, Saraswathi,

no documentary evidence is placed before ué to show about
the aéoption ceremony or the deed of adoption or any other
Government . reccrd toﬁ:;;gézgiébthe said adoption. In view

of this position, we are not inclined +o accept that the-

applicant is the adopted son, ] of the said Late Smt C.Saraswatl
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ToO
1., The president and pirector ceneral :
council of Scientific & Industrial research
(CSIR) rafi MAIrd, Wew Delhi-1.
2, The Directer, National Geophysical research
Tnstitute (nGr1) (Unit undexr’ CSIR)

Uppal road, Hyderabad.

. . | 1
3, One COPY to'Mr;T.Jayant, agvocate, CAT Hyd.

abasapp?d Pesai, SC for CSIR, cAT JHyd.

4, One cOP
5, One Spare copYse .
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4.

9 to be the adopted son i

hi hag Teceiveg

Retirement Gratuity and

C.Saraswathi. We are also

g from the date
Of the death of.the Saj who ig saig

¢ 1In viey of the benefits

towardg Deénsion and the
{E7F?@q%ptowards DCRG ang Other

to accept the fact that the

On compassionate grounds, B in the Counter fileqd by
L the respondents,

I

applicant is already married

it is maintaineq@ that the Sister of the

+ All the natural brothers

a sound financia] Position, so,

that being the case, we are

upnakle to understand:@how the applicant is entitled for

appointment on compassionate grounds. So, absolutely, we see

no merits in this OA and this oa is liable tn be dismisseg
Y
and is accordingly dismissed. 1Inp the Circumstances of thefi 4

Z

case we make no order as to costs,
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j
(T.CHANDRASEKHARA REDDY

Member (Judi.)
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Dated: 2,; April,1992 rLD1;?V\ ( ~
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